
I'ORM A
pUsLtc ANNotiN(.t Nt taN.t.(Under Regulation 6 ofthe Insolvency and Bankruptcy Board of Irrdia (lnsolvency Resolutionprocess for Corporate personi) Regulations, 20 I 6)

FOR THE ATTENTION OF THE CREDITORS OT,
M/s Supreme lnfrastructure Bot private Limited

Notice is hereby given that the National cornpany Law Tribunal, Mumbai Bench (cp (lB)No'4187/MBl20l8) has ordered the comr,encenrent of a corporate insolvency resolution process ofthe Suprenre lnfr-astructure Bot private Limited on22.05.2024.

The c|editors of Supreme lnfrastruclure Bot Pril'ate Limited are hereby called upon to submittheir clairrs with proof on or befbre 06.06.2024 to the interim resolution profbssional at the addressmentioned against entry No. 10.

The flnancral creditors shall submit their clairns with proof by electronic means only. All othercreditors ,ay subrrit the craims with proof in person, by post or by electronic means.

A tlnancial credittlr belonging to a class. as listed agairrst the enrry No. 12, shall indicate its choice ofar'rthorized represelltative fi-otr atltorrg the three i,,sJlrency prot.rrio,lur, listed agai'st entry No. l3 toact as authorized representative of the class INA] in lror.rr CA.

Subrrrission of false or rnisreading proof's of claim shail attract penarties.

Date:2310512024
Place: Kolkata

Rajesh Lihala
Interim Resolution professional of

Supreme lnfrastructure Bot private Limited
I BBt/t pA-00 I /t p_p00525 /20 l7 _2018t log50

AFA Vatid tilt 2t fi I t2024

REI.E\ A\'t- l,.rnrr< [-lns
Name of corporate debtor Supreme Infiastrucffi
Date of incorporation of co*o*t" d.bd 25.03.2009
.A,uthority under @
incorporated / registered
Corporate ld;;tity No'L-orporare ldentlty No. / Limited Liability
Identification No. of corporate debtor

u4s202MH200rFrc lelx I

Address o_f th. regis@rl 
"tt-".(if any) of corporate debtor

4th Floor,CfSNo.@
Mandir Road, Powai, Opp. llT Main G, ate,
Munrbai City. Mumbai - 400076, Maharashtra,
lndia

lnsolvency conllencerrert ctut" i, -rarpact ot
corporate debtor

22-05-2024 (D;te of Order passed by the
Hon'ble NCLT Mumbai BenchEstimateddateof .@ t8-l t-2024

professional acting as interim

Name and registration nrrbo of th. insolvency
resolution

Ra;eshLihala,-
Registration No. IBBI/tpA_001/tp_
P00525t20t 7_ I 8/ I 0950Address and.-m

professional, as registered with the Board
I I, Crooked Lane, Kolkata-ZOOOOS. Wert
Bengal, lndia
Email: li

Address and e-mail to ue@
with the interim resolution professional

I I. Crooked Lane, KoJkata-ZOOOOS. West

Email: cirp.su premebot@gmail.com
Last date for subrnission of 

"ra,--r^Classes of creditors. if any@
section (6A) of section 2 I , ascemained' by the
interim resolution professional
Namesof Insoluencffi
as Authorised Representative of creditors in a class
Three names tor each class

(a) Relevant Fonns and
(b) Details of authorized representatives

are available at:

(a) https://www. ibbi.gov. inlho,x.[o*nloads
(b) NA


